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JOINT COMMITTEE REPORT IN THE MATTER OF

ORIGINAL APPLICATION NO.71/2017 (WZ)
M.A. NO. 248/2017 (WZ)

Dileepan Raghunathan & Anr. .....Applicant(s)

Versus

CPI-Gera Reality Pvt. Ltd. & Ors. Respondent(s)

1.0 Background:

The Original Application No. 71/2017, Dileepan Raghunathan & Anr. Applicant(s)
Versus CPI-Gera Reality Pvt. Ltd. & Ors. Respondent(s).

This application is relating to diversion of nalla by M/s CPI-Gera Reality India Pvt. Ltd.
Green Ville located at S.No. 64/1 to 64/6, Gaon Mauje Kharadi, Taluka Haveli, District
Pune on the ground that earlier there used to a nalla, flow of which has been diverted
due to construction of the said tower. Therefore, the status quo should be restored.

In the said matter Hon’ble NGT has passed order on 02.05.2023 (copy enclosed and

annexed as Annexure - |).

We find at this stage that in the present matter, the prayer is regarding demolition
of Tower A3 which has been constructed on Survey No.64 Hissa 1, 3, 4, 5 and 6
by the Project Proponents — respondent Nos.1 and 2, located at Gaon Mauje
Kharadi, Taluka Haveli, District Pune, on the ground that earlier there used to a
nalla, flow of which has been diverted due to construction of the said tower.
Therefore, the status quo should be restored. We deem it appropriate, looking to
the prayer, that a committee be constituted comprising one member each of
State Level Environment Impact Assessment Authority (SEIAA), Maharashtra
Pollution Control Board (MPCB) and District Collector, Pune and MPCB will be
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the nodal agency of the Committee, specifically to assess as to whether there is
diversion of nalla and whether it has affected the environment. A report shall be

submitted by the Committee within four weeks.

In compliance with aforesaid order joint Committee visit carried on 04.08.2023. Committee
members visited to CPI-Gera Reality India Pvt. Ltd. Green Ville located at Gaon Mauje

Kharadi, Tal Haveli, Dist. Pune and surrounding area on 04.08.2023 along with applicant.

Joint Committee consisting of the following members:
a. Shri. Pankaj Joshi, State Environment Impact Assessment Authority (SEIAA)
Member.
b. Shri. Sagar Killedar, Sub Regional Officer, Maharashtra State Pollution Control
Board, Pune-Il on behalf of Shri Nitin Shinde, Sub Regional Officer, Pune |
Shri Amol Patil, Nayab Tahasildar, Haveli.
Shri Ajit Surve, Representative of Pune Municipal Corporation.

Shri Vinayak Shinde, Representative of Pune Municipal Corporation.

=~ 0 o o

Shri Dileepan Raghunathan, Applicant.
Mrs. Khitija, Representative of M/s CPI-Gera Reality India Pvt. Ltd. Green Ville,

Respondent.

Q@

2.0 Introduction:

M/s CPI-Gera Reality India Pvt. Ltd. Green Ville located at S.No. 64/1 to 64/6, Gaon Mauje
Kharadi, Taluka Haveli, District Pune. During visit it is observed that construction project is
completed and possession given to all buildings. In the said project premises, nalla is found
flowing from West to South-East.

3.0 Details submitted by Pune Municipal Corporation (PMC):

As per information given by PMC nalla located in the premises of Green Villa project

is exiting nalla not shown in PMC Development plan as well as on village map. Nalla was
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proposed as per survey done by M/s PriMove Infrastructure Development Consultants Pvt.
Ltd. DP sheet and village map.

Also PMC submitted that nalla is partly diverted from its original state but inlet and
outlet of point are kept unchanged. Regarding partly diversion of nalla post approval
obtained from Additional Municipal Commissioner (special) on 22.02.2016.

PMC reported that PMC Building permission Department has received complaint
regarding nalla diversion, but not received complaint regarding logging of nalla. Also PMC
Drainage Department has not received any complaint regarding water logging due to nalla.

Reply received from PMC along with PriMove map and Additional Municipal

Commissioner approval are attached in Annexure — Il.
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4.0 Observations:

The Nalla located in premises of Green Ville project is existinging nalla and it is originated in
Khardki village. The said nalla mainly contain storm water along with domestic waste water
from surrounding area. During visit nalla water sample was collected and from the results it

is observed that nalla water contain sewage from adjoining area as Fecal Coliform and Total

Coliform concentration is more. Analysis report of nalla attached in Annexure - I

5.0 M/s CPI-Gera Reality India Pvt. Ltd., submitted chronology of nalla diversion,

which is as follows:

S.No.

Particulars

Date

1

Letter from GDPL to EE, Nala Basin Dept, PMC stating that the
work of storm water channel (which is a nala as shown in the
Primove report and not a DP Nala) has been done as shown in
the layout and under the guidance of structural engineer & that
NOC may please be issued to be submitted to the building

permission department

24-Nov-12

Internal Noting put up by Nala Basin Dept to ADCE mentioning
that the storm water channel in the property is not a DP Nala but
a Nala as per Primove survey. An opinion of technical consultant
was sought which suggested some changes, which after being
done will match the design of Primove. Thus requesting orders
from the ADCE for issuing Challan amounting to Rs.56,02,205/-
to Developer as per the estimate given by the technical

consultant and to issue NOC after recovering the challan amount

3-Apr-13

Payment of Storm water channelization charges by GDPL
amounting to Rs. 56,58,228/- and giving a letter that payment is

being done under protest

4-Jul-13

Letter from Architect to EE Nala Basin stating that the layout has
been sanctioned showing the storm water channel and also the
developer has paid Rs. 56 lakhs for storm water channel
development. The proposal for revised layout has been inwarded

at PMC which shows some additional bldgs and thus it is

30-Aug-14
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necessary to divert the storm water channel and that the work of
storm water channel diversion will be done after obtaining experts
opinion and requesting that NOC be issued to be submitted to

building dept for sanctioning the revised layout

Letter from EE Nala basin to Primove, seeking their opinion on
the storm water channel work done at site and asking them for
NOC.

11-Nov-14

Letter from Primove to EE Nala Basin giving its opinion and
suggesting some minor modifications to be provided in the

constructed storm water channel.

12-Dec-14

Letter from GDPL to EE giving explanation on the storm water
channel diversion stating that the said storm water channel is not
shown on the demarcation and that it is only shown on the
Primove map. Also stating that out of the repairs suggested by
Primove in their opinion, the smoothing of curves will be done by
GDPL at the time of sanctioning the layout of adjacent S.No.65
and that till that time GDPL shall take care that the flow of storm
water channel is not obstructed. Based on this requesting PMC to

sanction the revised layout.

12-Feb-15

Letter from GDPL to Municipal Commissioner stating that GDPL
is ready to incorporate the changes suggested by Primove in its
opinion as and when it is conveyed to GDPL and that the process
of sanctioning of plans, handover of reservations, issuance of

occupancy certificates etc should be allowed.

31-Mar-15

Letter from EE drainage dept to GDPL asking for explanation on
various points regarding storm water channel and chalan

payment.

6-Jun-15

10

Letter from GDPL to EE Drainage dept giving explanation on the
various points mentioning that the said storm water channel is not
a DP nala and that a part of storm water channel had been
constructed by GDPL already before the DPR came into
existence. GDPL in its letter also mentioned that PMC

constructed a storm water channel in the private property of

12-Jun-15
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GDPL without seeking GDPL's permission and ordered GDPI to
pay 56 lakhs. Again reiterating that GDPL is willing to undertake
the changes suggested by Primove and also asking the drainage
dept as to what is expected from GDPL so that it can be complied

with at the earliest

11

Letter from GDPL to EE Drainage dept stating that GDPL would
be carrying out the work at site as suggested by Drainage dept
and by Primove like the wall built in PCC in the storm water
channel for landscaping shall be removed, cement pointing shall
be done on all the walls, acute angle shall be made into a smooth
curve, storm water channel bed wherever concreted shall be
removed and weep holes shall be provided to release the earth
pressure and that based on the above drainage dept should issue

a provisional NOC

17-Jun-15

12

Letter from GDPL to Commissioner stating that GDPL has not

violated any provisions of DC rule No. 11.1(b)

10-Aug-15

13

Noting from CE to Additional Commissioner(S) seeking
permission for storm water channel diversion as per DC rule No.
11.1(b) by making changes in the course of the storm water
channel as shown in the plan attached and to recover 11%
supervision charges amounting to Rs. 1,82,009/- on the estimate
of Rs. 16,54,625/- for the modification of the sewage water

channel work.

20-Jan-16

14

Addl.commissioner's approval to storm water channel diversion
as per 11.1(b) by recovering supervision charges of Rs. 1,82,009
for the work done by GDPL

5-Feb-16

15

11% supervision charges challan amounting to Rs. 1,82,009

5-Mar-16

16

Challan Paid

5-Mar-16

6.0 Conclusion :

The committee during visit observed that:-
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a. Nalla located in the premises of Green Villa project is an existing nalla, which is};;hmm in /
PMC Development plan as well as on village map.

b. Nalla is partly diverted from its original state however inlet and outlet of point are kept

unchanged. Regarding part diversion of nalla it is noted that post approval has been
obtained from Additional Municipal Commissioner PMC.

c. Nalla mainly contains domestic waste water and continues to meet Mula-Mutha River

Pankaj Joshi,
Sub Regional Officer, Pune-| Member
M.P.C. Board.Pune SEIAA Maharashtra

Place: - Pune
Date: - 22.09.2023
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Annexure |
Item No.4 (Pune Bench)
BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
(By Video Conferencing)
ORIGINAL APPLICATION NO.71 OF 2017 (WZ)
WITH
M.A. NO.248 OF 2017 (WZ)
Dileepan Raghunathan & Anr. .... Applicants
Versus
CPI-Gera Reality Pvt. Ltd. & Ors. ....Respondents

Date of Hearing : 02.05.2023

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER

Applicants :  Mr. L.K. Jhunjhunwala, Advocate

Respondents : Mr. Saket Mone, Advocate for R-1 and R-2
Ms.Manasi Joshi, Advocate for R-7
Mr. Aniruddha Kulkarni, Standing Advocate for R-8
Mr. Sangramsingh Bhonsale, Advocate for R-9,
R-10 and R-58 to R-60

ORDER
1. From the side of the applicants, learned counsel Mr. L.K.
Jhunjhunwala has appeared and drawn our attention to the order dated
18.07.2018, which says that except respondent Nos.15, 16, 32, 33, 47,
48, 65, 66, 67 and 72, rest of the respondents have been duly served with
the notice and a direction is also contained in this order that the
applicant shall ensure service of notice upon all the remaining
respondents before the next date. The learned counsel for the applicants
submits that since thereafter, this matter has never been listed. He
further apprised us on being enquired from him that he has already
submitted an affidavit of service prior to the addition of the parties as
respondents on 04.07.2017, but even that affidavit is not found there in

index and therefore, the office is directed to place the same on record.
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To be on safer side, we direct the learned counsel for the applicants to
send us a copy of the said affidavit again.

2. The learned counsel for the applicants further submits that after
addition of the new respondents, he has served notice on all of them but
there is no service affidavit to that effect. Therefore, he is directed to
send us a copy of that service affidavit as per which, according to him, all
the newly added respondents have been served, within three days.

3. In pursuance of previous order dated 18.07.2018, we direct the
learned counsel for the applicants to take steps for effecting service of
notice on respondent Nos. 15, 16, 32, 33, 47, 48, 65, 66, 67 and 72 by
both ways as well as e-mail, returnable within four weeks.

4. From the side of respondent No.1 — CPI-Gera Reality India Pvt.Ltd.
and respondent No.2 — Gera Developments Pvt.Ltd., learned counsel Mr.
Saket Mone has appeared and apprised us that he has not been served
with a copy of the amended Original Application. Therefore, we direct the
learned counsel for the applicants to serve a copy of the amended
Original Application to him today itself.

S. From the side of respondent No.7 — MPCB, learned counsel Ms.
Manasi Joshi has appeared and submits that the reply-affidavit has been
filed.

6. From the side of respondent No.8, SEIAA Maharashtra, learned
counsel Mr. Aniruddha Kulkarni has appeared and states that he has not
filed the reply-affidavit but after going through the contents of the
Original Application, he will file the reply-affidavit for which we grant him
two weeks’ time.

7. From the side of respondent Nos.9 — Capt. Mohammed Zubair
Shaikh, respondent No.10 — Saleha Zubair Shaikh, respondent No. 58 —
Shreshta Richhariya, respondent No.59 — Yogesh Sharma and respondent

No.60 — Pradeep Richhariya, learned counsel Mr. Sangramsingh Bhonsale
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has appeared and seeks two weeks’ time to file the reply-affidavit. We
allow the same.

8. The learned counsel representing other respondents, who are
present today, submit that they have also not received the copy of
amended Original Application. We, therefore, direct the learned counsel
for the applicants to serve on all of them the copy of the amended
Original Application today itself.

0. We find at this stage that in the present matter, the prayer is
regarding demolition of Tower A3 which has been constructed on Survey
No.64 Hissa 1, 3, 4, 5 and 6 by the Project Proponents — respondent
Nos.1 and 2, located at Gaon Mauje Kharadi, Taluka Haveli, District
Pune, on the ground that earlier there used to a nalla, flow of which has
been diverted due to construction of the said tower. Therefore, the status
quo should be restored. We deem it appropriate, looking to the prayer,
that a Committee be constituted comprising one member each of State
Level Environment Impact Assessment Authority (SEIAA), Maharashtra
Pollution Control Board (MPCB) and District Collector, Pune and MPCB
will be the nodal agency of the Committee, specifically to assess as to
whether there is diversion of nalla and whether it has affected the
environment. A report shall be submitted by the Committee within four
weeks.

10. Put up this matter on 26.07.2023.

Dinesh Kumar Singh, JM

Dr. Vijay Kulkarni, EM
May 02, 2023

O.A. N0.49/2023 (WZ)
Npj+
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OBEDf Exccutive Engincer
Bullding Permission Department
Zone No 1

Pune Municipal Corporation
Outward No:- Zonel/ 3S S ©
Date:- 02/09/202.3.

To ,
Sub-Regional Officer An nexure I I

M.P.C Board, Pune -I

Subject-:  Joint Committee visit in the matter of O.A no. 71 of 2017 (WZ) with M.A. No. 248 of
2017 (WZ), filed by Dilccpan Raghunathan & Anr. v/s CPI- Gera Reality Pvt. Ltd- &
Ors.

Reference:-  Your Letter Dated 28-08-2023

Sir,

With reference the Joint Committee visit to M/s CPI-Gera Reality India Pvt. Ltd. Green V'ille, S. NCl):
64/1 to 64/6, Village Kharadi, Tal. Haveli, Dist. Pune on 04,08.2023 along with PMC representatx've, Havell
Tabsil Officers, Builder representative and CPI-Gera Reality Society members you have requested this office to
submit details regarding the nalla passing through the above mentioned area.

With reference to the points mentioned in your letter dated 28-08-2023 this office report is as under :-

Sr.No Point Report

1 Whether nalla is manmade or | Existing Nalla is not shown on PMC Development Plan as well
natural nalla (comes under | as on Village Map. Nalla was proposed as per survey done by
revenue) ? Submit documents | M/s PriMove Infrastructure Development Consultants PVT
regarding same Ltd.. DP Sheet, Village Map and Map issued by M/s PriMove
' Infrastructure Development Consultants PVT Ltd. is annexed
herewith at page number | 8 to_ 2.2

2 Whether nalla is diverted from | Nalla is partly diverted from its original state but inlet and
its original state? If yes, submit | outlet point are kept unchanged.

approval = from  competent | Post approval is obtained from Hon’ble Additional Municipal
authority for diversion of nalla | Commissioner(Special), PMC and from Hon’ble Municipal
along with documents in English | Commisioner, PMC vide approval number 6/398 Dated
22/02/2016 and necessary supervision charges have been paid

by the developer.
Approval documents are annexed herewith at page
number 24 {0 34
3 Whether any complaint received | Building Permission Department, PMC have received
regarding nalla diversion or | complaints regarding nalla diversion but not regarding water
water logging due to nalla? logging. )

‘| As per remarks received from Executive Engineer, Drainage
Department, PMC they have also not received any complaints
with regards to water logging due to nalla diversion.

| Y""
Ajit Surve

Executive Engineer

Building Permission Department
Zone No |

Pune Municipal Corporation

21
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LEGEND
i FXISTING FEATURES | STATEMENT OF MODIFICATIONS UNDER SEC.28(4) OF THE ACT
[ 7] WATERBODIES | DETAILS OF MODIFICATIONS
RAILWAY |
—— DP_ROAD Modi&%;i ; Description of Modifications
| . VILLAGE BOUNDARY | b

s SUBNEY REVENUE Bovmiugsy us 01 (x—se.m) NEW LINK ROAD PROPOSED :
~~~~~~~~~~ -~  OLD PMC LIMIT 1 e —

i ~ b | ,"9 02 (x-50.56) HROAD ALIGNMENT SHIFTED
S _ a M.9.03 (-e3)  RESERVATION PS105 DELETED & RELOCATED IN SAME S.NO.& ORIGINAL PS105
NAGHR ZONING PROPOSALS |
> o KARMD , | RESERVATION DELETED & RELOCATED AT NEw LOCATION IN SAME sxo AREA OF PS105
&S o e RESIDENTIAL ZONE ! e
( & % IS INCLUDED IN PGB
& % LOW-WATER-AVAHABILITY-ZONE- (EP—60) ,
& , M.9.04 (K-1.6024) NEW LINK ROAD PROPOSED AND AREA OF PARK RESERVATION REDUCE.D
Q@E\ % PHINE & SBw-Ow Ry Je M9.05 (k-RPB) DELETED & INCLUDED IN RESERVATION RPB4 ]
é(,‘?\ FESTCE. T | M.9.06 (K-RoAD) DELETED & INCLUDED IN 24m ROAD
| 3 & e & # - FENDY 3 | M.9.07 (-2)  NEW RESERVATION HDHZZ PROPOSED
| N o o - CEROMRIeL, 2k M9.08 (-15)  DELETED & INCLUDED IN PSP ZONE
: 55 HNOLOE
| - M9.09 (X-16) RESERVATION BGH2 DELETED & INCLUDED PARTLY IN RPB4 & PAR'PLY; IN RESIDENTIAL zom?{
|‘ é < 9.24| /7 ' ¢ 'é e B BEDTE M9.10 (-52)  RESERVATION PC41 FROM S.NO.5 DELETED & RELOCATED IN S.NO.2 pt AND AREA UNDER
i [ . - 75 - " .o ‘ T
i‘ | 920 : 2 : - [ INDUSTRIAL ZONE 3 ORIGINAL RESERVATION INCLUDED IN RESIDENTIAL ZONE
' TO PUNE : . 52 ¢ < 8= S ‘
etk : > o= S | M.911 (-12)  AREA INCLUDED IN RESERVATION PG58
b 2% " \% p v : ‘E: P42 _ GREEN BELT ; : | ; |
: 8 : { : # RESERVATION FOR GOVERNMENT & | M.9.12 (x-15)  DELETED & INCLUDED IN PSP ZONE & RESERVATION RPB4
PO | - ,
2 . = SEMI.GOVERNMENT ORGANIZATIONS | M9.13 (X1  MHADA9 REDESIGNAED AS HDH16 & AREA OF HDH16 INCREASED
' - . 49 50 = | HOME GUARD (HG) !
’ e ‘ M.9.14 (k-
N o . if 4 . i .{ £ POLICE STATION (PSTN) | (K 25.26) _Apcss DELETED FROM S.NO.23,24,25,26 pt & RELOCATED IN S.NO.25.23  pt KHARADI. AREA
N y 3 de2s —— POLICE CHOWKY (PC) .‘ UNDER ORIGINAL RESERVATION INCLUDED IN RESIDENTIAL ZONE
; n ! / o arERE V) M.9.15 (X-33)  SOME PORTION OF HS20 FROM S.NO.33 DE?.ETED & REDESIGNATED IN S.N0.33 & 31 pt. &
l \\ 46 a4 TELEPHONE EXCHANGE (TE) . i il 1
“ . K\ e - 42 OCTROI NAKA (ON) AREA OF DELETED PORTION INCLUDED IN RESIDENTIAL ZONE
= s £ Q SEWAGE—WORKS (SW) {
M 0 || o = o
%m i L\ i S10 63 b NATER SoNEn () | M.9.168 (k-52) .RESERVATION PO26 DELETED & RELOCATED IN sNo 2 & AREA UNDER ORIGINAL DELETED.
MH3 v S, 945 - (PG2 . 3 HOT-MIX PLANT (HM) [ RESERVATION INCLUDED IN RESIDENTIAL ZONE
= = ' 38 ; e : MUNICIPAL PURPOSE (MP) - |
S % 64 M.9.17 (x-39)  DELETED & INCLUDED IN RESIDENTIAL ZONE
-4 DHOBI GHAT (DG) | Bt {
- as. F As RTO (RTO) | M.9.18 (x-39) | AREA INCFUDED IN RESERVATION C2-8 {
i {EE2R - oy 50 | X AS. FIRE BRIGADE (FB) ; M9.19 (cNe) DELETED & INCLUDED IN RESERVATION NG9 :
: 3 65 HOUSING PROJECT M9.20 (—48)  DELETED & INCLUDED IN RESIDENTIAL ZONE
73 IEHD! AT M RHLA L S s fti i ki 5
. 36 il 2 & | NEaRe. T ety o ) M921 (k48  DELETED & INCLUDED IN RESIDENTIAL ZONE ,
v S9 _ A TG WAGHOLI HIGH DENSITY HOUSING (HDH) : | T TS S e e 3
o 9»5 : B : APt " M9.22 (k-78)  DELETED & INCLUDED IN RESIDENTIAL ZONE
31 34 L2 : 2 TRAFFIC & TRANSPORTATION | [ : : .
sl 1 ¢ Ay - - i T : ‘ | M.9.23 (x-79) DELETED & INCLUDED IN RESIDENTIAL ZONE i
, K3 = 3 o i e A TRUCK TERMINUS (TT) | PR S s _ e G
A 291& _ i o 4 _ ; . H g ST TERMINUS (ST) | M-9..24 .ac~ao) DELETED & INCLUDED IN RES]DENTIAL gom«:.
S /"‘ ! 5 " l ; = ‘ i BUS DEPOT (BD) M.9.25 (k-42)  ROAD ALIGNMENT MODIFIED
' A8\ 1 13029 | g . 7 /—/ PNT TERMINUS (PMT) M9.28 (x-18)  NEW RESERVATION DG9 PROPOSED {
| = I\ A\ ‘ 8.1 e PARKING (P) T RrETe -
# : o\ . \ M.9.43 (k-3  PK6 RESERVATION PARTLY DELETED & REDESIGNATED AS NEW RESERVATION CL5
| 6 T X ‘ 8 / o ) LIGHT RAIL TRANSIT (LRT) ikt st
9.10“ as - ‘ e iy M.9.44 (k-23)  AREA INCLUDED IN RESERVATION G22
= g . .'- |
- 9.07 B i - OPEN SPACES M.9.45 (k-41)  PORTION OF PG55 REDESIGNATED AS PSTN6 & REMAINING RESERVATION CONTINUE
~ _
: ; @ M.9.47 (k-17.22) WIDTH MODIFIED
09 - { 5 RIVER PROTECTION BELT (RPB), _ _(_ ” ) “ -ROAD
MP1 ’ - ; i | NALA GARDEN (NG) M.9.48 (k-2124) ROAD WIDTH MODIFIED
‘ A8 911 = BIO-DIVERSITY PARK (BDP) i
1) K—KHARADI VILLAGE
GARDEN (G)
i s PARK (PK)
‘\f% z s EXHIBITION GROUND (EXG)
i o = PLAY GROUND (PG)
2 5 14 s EDUCATIONAL
3
2 = CITY LIBRARY (CL)
PRIMARY SCHOOL (PS)
I HIGH SCHOOL (HS)
#4040y SHE \ \\‘ i L STUDENT REST HOUSE (SRH) '
e, \ | 1 Town Planner,
sq mm ﬂ[ﬂm YOUTH GUIDANCE CENTER (YGC) ‘fre'-"f t‘;‘l' o
{ 1 Director of Town Fian
: t’;’m/{ | — LR Maharashtra State , Pure.
Lo - /\ ; ﬁ | SPASTICS & HANDICAP REHABILITATION
G = / gg oM CENTER (S&HRC) Q }JJHM |
S “\_\ [ MATERNITY HOSPITAL (MH) S o2 nedibdheit
4 ; | DISPENSARY (D) ‘ Town Pladuieg Dffionr & City Engineer Municipal Commissioner
~ 20 . 9.05| | HOSPITAL (H) Punea Municipal Corporation Pune Munictga! Corperation
R m VETERINARY HOSPITAL (VH) Pune-411 005,
18M — ok [ BURIAL GROUND HUMAN (BGH) ;
i BURIAL GROUND ANIMAL (BGA) [ J1SANCTIONED (EP) U/S 31(1) OF M.R.& T.P. ACT 1966
CREMATORIUM (CR) |
[ GARBAGE PROCESSING PLANT (GPP) SHOWN THUS.
SR T . | " JABEYANCE PART SHOWN THUS.
COMMERCIAL
BN COMMERCIAL (C2) |
o.28 — SOFTWARE PARK (SP) EP_57 TO 78 OF DEVELOPMENT PL.AN SANCTIONED BY
b . 1 AL T (0 e o R AV 1 Bt e I D I CULTURAL CENTER (CC) | GOVT. U/8 31 OF M. R. T. P. ACT 1986 YIINE QOVT.
¥ ! i |
5 'EP NO. DESCRIPTION OF PROPOSED SUBSTANTIAL MODIFICATION SANCTIONED BY THE GOVERNMENT. B OPEN MARKET(OM)
MODIFICATION PUBLISHED U/S 31(1) OF M.RTP. ACT. ; MANDAI & SHOPPING CENTER (M&SC) NOTIFICATION NO. TPS-1813 /CR-596/13/EP
f : = = Ze | " i 2 ' _ TIMBER MARKET (TM)
| gp 57 |All the sites reserved for the purpose of "HDH—High |All the sites reserved for the purpose of HDH-High density g e
! Density Housing” in sectors 2 to 10 are Proposed to EM"S'N.I in sectors 2 to 10 are proposed to be ' FOOD GODOWN MARKET (FGM) SANCTION/UD 13' DATED 13/02/2014
be redesignated as "PH/HDH—Public Housing/Housing for ;edes-qmted as :H/m (Public Housing /Hous';::Iit CONSTRUCTION MEERIALYMD (CMY} ‘
| Dishoused rb‘: -PB‘SW'WMUM ooy /""’W'“t“"“m“""(,m NOTE 1) ALL MODIFICATIONS CARRIED OUT EARLIER U/S 29 ARE SHOWN IN
| | 7, R . O N BLUE VERGE/BLUE HATCH/BLUE LINE. M
EP 5 | Site No. TT— —1 is propos o elete and |
ithereunder i prosesdd te by retetvet for ST—4, PAT8, 2) THE AREA UNDER LOW WATER AVAILABILITY ZONE IS SHOWN BY 9.0
'BD—1 as shown on Plan. Land released due to shifting of HATCHING WITH THE RESPECTIVE COLOUR OF THAT ZONE.
| | these three reservations, is proposed to be reserved for
! nex -PS&(%TIG 04{1)\1 ol-rltur?' "PG rt(ureu fT O'Hu)doll_'l Saouthern ' Sanctioned as pmposad u/s— 31 (1). TITLE : DRAFT DEVELOPMENT PLAN PUBLISHED U/S 28 (4)
| poruon ance ern portion o7 relegse and I1s ‘
| ‘proposed to be reserved for "HDH"” as shown on Plan. \ SHEET NO | 09 OF M.R&T.P ACT.1966 ON 30/11/2005 AND TO BE
‘(Note :— Pune Municipal Corporation is being directed ! f SUBMITTED TO THE STATE GOVERNMENT U/S 30 OF
| seperately u/s— 37 to propose reservations for T.T. & TM‘
‘ crt sitaie foosiicne ) ! J: M.R.&T.P. ACT 1966 FOR SANCTION.
ry SCALE 1:10000 PLANNING UNIT NO : 9
Urban Developmem’ * Irtment

Mantralaya, Mumd.i - WADGAON SHERI & KHARADI
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Office of the Executive Engineer,
Sewage Maintenance & Repairs Div.,
Pune Municipal Corporation

O.W. No. 1545,

Date 7/9/23.

TO:.un

The Hon’ble Executive Engineer, A 1
Construction Development Div. (Zone No. 1), nnexure
Pune Municipal Corporation

Subject : Regarding the Nala at Mouje Kharadi S. No. 64/1 to 64/ 6 Gera Green
Villa (M/s. C.P.I. — Gera Reality India Pvt. Ltd.).

Reference : 1) Orders passed by the Hon’ble National Green Arbitrator
dt. 02/05/2023 in Dilip Raghunathan Vs. M/s. C.P.I. — Gera
Reality India Pvt. Ltd. in OA No. 71 of 2017 with M.A No. 248
of 2017 dt. 02/05/2023.
2) Spot inspection done on 04/08/2023.

As per Orders passed vide Reference No. 1, the committee has conducted inspection
of the on 04/08/2023. Accordingly, information has been sought from the Sewage
Maintenance Repairs Department about as to whether flood-some situation is being created
due to accumulation of water on the spot?

The flood-some situation is not being created at that place and the flow of the Nala is
going on properly and no complaints in that regard have been received by this Division.

Regards,

Sd/-

Executive Engineer
Sewage Maintenance and Repairs,
Pune Municipal Corporation
Sd/-

07/09/23

This is to certify that, I, Sharad Aphale, am fluent in Marathi and English Language, that I have translated
this document from Marathi to English Language as per my knowledge. The copy of the original document
is attached with this translation.
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This document is translated from Marathi to English Language on 16" Segtember 2023
Inward No. : adjacent to 6162, dt. 01.02.2016

The Hon/ble Additional Municipal Commissioner (D.),
Pune Municipal Corporation.

Exh/41

Subject : Regarding changing the flow of the Nala passing through the property at Pune Peth Kharadi
S.No. 64.

The department has sought post facto approval for directly changing the demarcation of the nullah by
the developer under the D.C. Rules 11.1 (b) in the subject property. (Exh.35). Similarly, It is proposed to
recover the supervision charges at 11% of the Pre-calculation Sheet towards the development of Nala done
without the permission of the Municipal Corporation.

The information regarding the proposal, in brief, is as follows....

1) No Nala Flow has been shown from the property under subject out of the boundaries, in the D.P. plan or in
the Gaon Plan of which layout is sanctioned by the Hon’ble District Collector, Pune. However, as per pri-
move report, the property is affected by the Nala. The Developer has constructed the said Nala in the year
2006-07 in UCR and prior to D.P.R. Similarly the City Engineer Division had got the 11% charges
deposited as on D 06.07.2013 towards the Nala Development done.

2) But thereafier, the Developer, directly changed/turned the demarcation of the Nala without obtaining the
permission of the Municipal Corporation and. Regarding this directly changed/moved demarcation, the
Department has taken remarks of pri move on 12.12.2014 and mentioned that the construction of the Nala is
as per Hydraulic Design, some improvements have been suggested. (5/604).

3) In the Representation submitted by the Department on 16/102015 (Exh.27), in accordance with giving
Completion Certificate of the property, under the proposal filed by the Department and with reference to the
meeting taken place in the Office of the Hon'ble Municipal Commissioner as on 12/08/2015, it has been
mentioned that the proposal is being presented as per D.C. Rule 11.1 (b) before the Hon’ble Additional
Municipal Commissioner (D) for the after permission regarding the directly changed Nala demarcation by
the Developer and to the proposal of the Department, the Hon'ble Municipal Commissioner has given
sanction at Ex./33 on 23/10/2015.

In view of the above background, the Department has submitted the “ksha™ proposal at Ex/36 for
sanction, Itis requested that the proposal be sanctioned.

Regards,
Sd/- Sd/- Sd/-
(Ravindra Jadhav) (Dinesh Giralla) (Dr. Uday Tekale)
Jr. Engineer (Vigilance) Planning Officer Sub Commissioner (Vigilance)
& Dy. Engineer (Vigilance) Office of the Municipal
Commissioner,
Pune Municipal Corporation
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This document is translated from Marathi to English Language on 16% Segtember 2023

Additional Municipal Commissioner (D) Office of the Municipal Commissioner,
Office Inward No. 4/2085 Pune Municipal Corporation

Date 04 FEB 2016 Inward No. 1/4699

Pune Municipal Corporation Date 14 FEB 2016

Submitted

Submitted for approval as per Exh. 36 on 'Ksha'

Sd/-

Additional Municipal Corporation Commissioner (D)
Office Inward No. 3/6206
Date 12 FEB 2016
Pune Municipal Corporation

Sd/- Humbly submitted to Hon’ble City Engineer
Omprakash Bakoria Pune Municipal Corporation for further action

Additional Municipal Corporation Commissioner (D)
Pune Municipal Corporation

Pune Municipal Corporation Sd/-
Resolution No. 6/395 dt. 22/02/16 Sub Engineer
of Hon'ble Municipal Corporation Additional Municipal Corporation Commissioner (D)
Commissioner Pune Municipal Corporation
Sd/- v Office of the City Engineer
Pune Municipal Corporation Construction Development Department
Pune Municipal Corporation
Additional Municipal Commissioner (D) Inward No. D/4430
Pune Municipal Corporation Date 16/2/2016
ZoneNo.1V.V.V.
Inward No. 2522
Date — 17/2/16
Resolution submitted Sd/- EE.1
Sd/- Act
18.2.16 1702

S.E.
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0.W. No. Zonel/SAJJ1647
Date — 20/1/2016

Humbly submitted before.....
The Hon’ble Addl. Municipal Commissioner (D),
Pune Municipal Corporation,

Pune.

Subject - Regarding the diversion of flow of Nala No. NN5 in Basin-N passing through the
construction at Pune Peth Kharadi, S.NO. 64

Reference  :- 1.  Sanction of the Hon’ble Municipal Commissioner dt. 23/10/2015.

2. Letter bearing O.W. No. 1077 dt. 12.08.2015 of the Sewage Maintenance and Repairs.

The Nala passing through the said property is natural and the same has not been shown in the D.P. or in
the Village map. In the report of the Pry Move, the said Nala has been shown. The Nala passing through the
subject property is Nala No. N.N. 5 and the chainage is N165, N164, N163. The said property was in the Gram
Panchayat. In the year 1997, it was included within the boundaries of the PMC. The lay-out has been sanctioned
by the Hon’ble District Collector, Pune prior to this inclusion. The work of the said Nala has been done in UCR
construction, by the property holder, in the year 2006-07 before the sanction D.P. For this work, the Developer
had given a proposal on 03.12.2012 to the INNURM. The Department gave permission to pay 11% supervision
charges, towards the Nala development work in the dabber construction done by the developer, vide Part A —
Rs. 6,94,500/-, Part B- Rs. 25,28,787/- and Part C — Rs. 23,80,911/- thus the total amount of Rs. 56,02,205/ was
deposited. Accordingly the City Engineer Division, Challan No. CE/BP/7860/13, this amount got deposited on
06.07.2013.

It was observed that even after depositing the supervision charges of the Nala Development as above,
the Developer directly broke the work the work of the Nala done in Dabber construction done by the Developer
himself only as per his requirement, without taking any permission of the PMC, The INNRUM Department has
informed regarding this to the Construction Development Department on 08.08.2014. It has also been observed
that by directly turning the Nala, the construction of the said moved Nala has been done as per demarcation
without any permission. On 12/12/14, a Report of Pry Move Institution has been taken. For improving the Nala
demarcation in the said property, the proposal has been presented by the Pry Move vide Reference No.
Pri/617/14 as on 12/12/14 and in the Report, whatever is there, has been completed through the Developer on
the spot. The plan showing the original demarcation and the present demarcation has been annexed in the
matter. Regarding the work done without the permission of the PMC, , a pre-calculation sheet has been taken for
the Nala Training work done directly, as per sanctioned Rate Sheet of the Municipal Corporation. As per Pre-
calculation letter, the amount of the said work from the property holder amounts to Rs. 16,54,625/- and the
supervision charges at 11% amounts to Rs. 1,82,009/-.
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this document from Marathi to English Language as per my knowledge. The copy of the original document
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As per situation and requirement on the spot, the Developer, has completed the work of channelizing of
the Nala by moving the direction of the Nala in their boundary itself, without taking previous permission,. In the
present situation, it cannot be seen that there is any obstacle in the flow of the Nala. As per Official Circular
O0.W.No. SA/MA/G/648, dt. 10/08/2015, as per Development Control Rule 11 (1b), the primary rights of
diverting the flow of natural water are only with the Hon’ble Additional Municipal Commissioner (Spl.)

Hence it is requested to give sanction to the following aspects, after perusal of the above
Representation, the Hon’ble Additional Municipal Corporation (Spl.).

1. To the after change in the demarcation of the natural water flow as is shown in the plan herewith as per
Rule 11 (1b) of the Development Control Rules.

2. For getting deposited 11% supervision charges of Rs. 1,82,009/- on the pre-calculation statement
amount of Rs. 16,54,625/- arrived as per Municipal Corporation Rate Card of the channel work

developed on the splto.

Sd/-
Ram Mohite
Jr. Engineer,
Construction Dev. Div. 1,
Pune Municipal Corporation

Sd/-

Aniruddha Pawaskar,
Superintending Engineer,
Construction Dev. Div.
Pune Municipal Corporation

Sd/-
Ramesh Waghmare
Dy. Engineer,
Construction Dev. Div. 1,
Pune Municipal Corporation

Sub Commissioner (Vigilance)
Office of the Municipal
Commissioner,

Inward No.:- 5026
Date :- 20/1/2016

Sd/-
Ramkrishna Vare
C. Executive Engineer,
Construction Deyv. Div.1,
Pune Municipal Corporation

Sd/-
Prashant Waghmare
City Engineer
Pune Municipal Corporation
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07150
Pune Municipal Corporation
Logo Challan Receipt
RC Owner's copy
Challan No. : CE/BP/26371/5
Name of Account : CITY ENGINEER-BP 9Dept Cd:18)
Name of Architect : SWAPNEEL J. DESHPANDE
Name of Owner : KUMAR GERA (P.A.H)
Address of Property : Kharadi Survey No: 64 Hissa No:
14+2+3+4+5+6
KRD/0139/05 (Revised —9)
Half-title Details Amount Rs.
Nala/Odha Development charges RI23A116 182,009.00
Total 182,009.00
Total Amount Rupees (In Words)
Rupees One Lakhs Eighty Two Thousand Nine Only |
Challan date 4/3/2016 |
Bank of Maharashtra
on recovery of bill
05 MAR 2016
g ot Branch Manager
Pune Municipal Corporation Branch, Pune —5
31-3-16 '
This challan is valid till 4/4/2016 Pune Municipal Corporation
Cash / Check received as above. Sd/-
Bank stamp of receipt of payment Signature
Sd/- For Head of Account
Date :-

Note: The term of the said challan will be valid for a period of one month from the date of challan, after this
period the challan will be considered cancelled

ICICI Bank

Bund Garden Raod
"088258"
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MAHARASHTRA POLLUTION CONTROL BOARD

Annexure Il
Regional Laborator
Phone : 020-25811698 MAHARASHTRA Regional LaboranryegPune Maharashtrg
Fax : 0_20'25811698 . ﬁe’"‘iﬁ Pollution Control Board, Jog Center, 3rd
Email : sopunelab@mpchb.gov.in Floor Murmba Pune Road
Website : http://mpcb.gov.in et or, . :
) ’ R "Your Service is our Duty” Wakdewadi,Pune- 411 003

Repot Outward No.: MPCB/RL-Pune/Environment/23-24/08/74
Date: 21/08/2023 01:12 PM

Analysis Report-Water (Environment)

Client/Industry/location Name & Address
Nallawater- Inside Green Ville, SN0.64/1 to 64/6, Kharadi, Pune
Sample Details
Field SamplelD: BR-0051547
Laboratory Sample Code: MPCB/RL-Pune/ENV/23-24/314
Sample Details (Water/Air/[HW) : Water
Sample Volume Received :
Sample Collected By : FO-Pune I(Mrs. Sushma Kumbhar) (SRO-Pune|)
Seal No. : 235
Typeof Industry / L ocation details:
Sample Collected On : Aug 4 2023 01:30:00:000PM
Sr.No Parameter Result Unit Method of analysis
1 pH 7.4
2 Suspended Solids ( SS) 38.0 mg/|
3 Turbidity 26.00 NTU
4 Total Alkalinity 314.0 mg/I
5 Blochem|cazB%%9en Demand 62.5 mg/|
6 Chloride 70.48 mg/I
7 Chemical %%B?n Demand 148.0 mg/|
8 Dissolved Oxygen NIL mg/l
9 Fluoride 0.46 mg/I
10 Hardness (calcium) 198.00 mg/|
11 Hardness (total) 354.00 mg/|
12 Nitrate Nitrogen 0.07 mg/|
13 Sulphate 162.50 mg/|
14 Hardness (Magnesium) 156.00 mg/|
15 Faecdl eccﬂhflahne}(l\/l PN 275.0 MPN/100 ml
16 Total tC}egHg‘]%gé)(M PN 1800.0 M PN/100ml
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Report Type: final

Report generated on: 21/08/2023 11:09 AM

Complied & Approved by: Dr P D Khadkikar

Reviewed on Date; 21/08/2023 01:12 PM

Reviewed by: Dr P D Khadkikar
Dr P D Khadkikar
Scientific Officer,

I/c Regional Laboratory,
Pune,

* Electronic report does not require signature

Copyright © 2020 LIMS. All rights reserved.
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